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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD .

Allohsbad _this the Juth _day ef May 20u4.

...... A A

Hen'ele Mr. Justice S.R. Singh, V.C.
Hen'ple Mr. D.Re Tiwari, A.M.

le Smte. Ishrawati Devi
W/. DI.‘. I‘,‘N' Péind@y.

2e Rakesh Kumar Pandey
S/(i Dr. I.N. Pandey .

3. Km. Suman Pandey
d/. Dr. I.N. Pandey.

4 Km. Ruchi Pandey
D/e Dr. I.N. Pandey.

S Smt. Pushpa Pande
W/° Sri V.K. ShUk a

64 Smt. Rekha Pandey
w/e Sri Rajnish I[ripathi.

All r/e 240 Sehbatiabagh, Allahabad.
es e -.&pgﬁli(:gn“ts.

(By Advecate : Sri Sudhir R%iawal/
Sri S.K. Mis a)

Versuse.

L. Unien ef India
threugh the Secretary
Ninistry ef Defence,
New Delhi.

2 The Directer General,
Armed Forces lMedical Services,
Raksha Mantralaya Karyalaya DG,
AFMS 'M' Bleck New Delhi,

3% The Cemmandant, 508 Army Base
Werkshep, Allahabad.

¥ s+ssssBespondents.
(By Advecates : Km.S Srivastava/ Sri S.C.

Chatur i
O RD Efgiu vedl)

(by Hen'hle Mr. Justice S.R. Singh, V.C.)

Heard Sri S Agrawal, Senier advecate assisted by
Sri Anubhav Trivedi learned ceunsel for the applicant and
Sri S.K. Pandey helding brief ef Kme. S Srivastava learned

ceunsel fer the respondents.
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24 The applicant herein has instituted the instant 0.A.

fer fellewing re lief (s)iw

“le te issue mandamus directing the respendents te
censider the applicant fer regularisatien en the
post ef Asstt, Burgeen Grade-l en the basis of service
recerd treating him as separate bleck threugh

Unien PSC witheut requiring the applicant te cempete
with epen market candidates and te give all
coensequential benefits.

2e te issue a mandamus directing the respendents
te give annual increments and ether service benefits
te the 'applicent treating him te be centinueusly
appeinted with effect frem 24.1.1992 with further
benefit ef leave and ether allewances as are
admissible te other Central Gevernment empleyees in
view of law laid dewn by this Hen. Tribunal in O.A.
Ne.275 ef 1987 Dr. P.N. Misra and ethers Vs. Unien ef
India and ethers decided en 11.05.1988,
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3. The facts giving rise te this O.A., stated briefly
are these: The applicant was appointed as lMedical Officer
vide erder dated 15.12.1992 en ad hec basis fer a per ied

of ene year; the appeiniment was extended frem time te time;
applicant filed D.A, Ne.1845 of 1994 which came te be
disposed ‘eof vide erder dated 22.07.1996 with a directien
to the respendents net te replace the applicant by anether
adhec appeintee and te allew the applicant centinue till

he is replaced by & regularly selected éectars As a result,
ef the said erder the applicant centinued en the pest,
During the pendency ef the U.A., hewever, applicant died
en 25:04.04. Cansequently the first relief claimed herein
has been rendered infractueus as stated by Sri Sudhir
Agrawal whe cenfined the arguments with reference te the

secend relief.

4, lparmed ceunsel fer the applicant has submitted that
the applicant was entitled te annual increments and usual
allewances, He has placed re liance en the judgment ef
Central Administretive Tribunal, Allahabad in O.A. Ne.

275 ef 1987, Dre. P.N. Mishra Vs. Unien ef India decided en
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11.05,1988., It may be stated that the legal representative
was substituted by erder dated 15.,11.2002 and amendment
applicatien was meved fer issuance of a directien te the
respondents te grant cempassienate appeintment. Hewever,
Sri S Agrawal has submitted that since the applicant died
#s are ad hec empleyee, the prevision fer grant ef
cempassionate appeintment are net atiracted and in this
back-drepped Sri S Agrawal cenfined enly with respect ef
secend relief regarding relief fer increments and ether

re lated service benefits.

5. Having regard te the centention ef the parties, we are
ef the view that the annual increments due te the deceased
applicant befere his death sheuld be granted te him.
Respendents are accerdingly directed te refix the salary
and grant the annual increments te the deceased due te him
frem time te time and pay the arrears with ether usual
admissikle allewances te be werked eut within a peridd ef

three menths.

6. The O.A. is acmrdingly dispesed of with ne erder as

costs,
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NMembe r-A. Vice-Chairman,

Manish/=-



